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FaciHties 'to I.C.A.R. Employee 

7428. SHRI RASHEED MASOOD: 
Will ' the Mini ter of AGRICULTURE be 
p] a ed to state: 

(a) whether the leAR wa reorganised 
and ervice of permanent Government 
servants transferred to it with clear under-
standjng that the benefits of Government 
service will be appli able to the staff 
mutatis mutandis and if so whether thi 
under tanding i being dhered to; 

(b) whether Government are aware that 
the 1 AR tall who opted from Govern-
ment ervice are not entitled to CGBS 
service in Delhi ~ter retirement unlike 
Government ervant and the rea on 
thereof; 

. (c) whether Government are al 0 aware 
that the former Government servant · 
have aL 0 been denied the satisfaction, 
confidence and tr t as ociated with their 
selections with the independnt tatutory 
U~ion Public er ice Commi ion and 
jnstead they have to deal with ASRB, a 
body subordinate and ubservient entirely 
on the Director General, leAR; and 

(d) what action Government propose in 
ther. matter and any ot)ler ervice condi-
tion in keeping with Government's 
olemn undertakings? 

HE MINISTER OF S ATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL D VELOPMENT (SHRI R. V. 
SWAMJNATHAN): (a) In 1965 a deci-
sion wa taken to convert the Se~etariat 
of the Indian' Council of Agricultural 
Research which was till then functioning 
as an Attached Office of the Government 

i of India into an Office, wholly controlled 
and financed by the Indian Council of 
Agricultural Research Society. All eligible 
Government e~mployee in the Secretariat 
of the Department of Agriculture who 
desired to opt for the ' Council's ervice 
were called upon to exercise such option 
for ervice in the ICAR Society. While 
inviting the option it was stipulated that 
they would be governed inter alia by the 
following term and conditions: 

(i) The grant of pay, leave, travel~ng 
and other allowance and other service 
condition of the aid staff ball be 

r gulated mutatiS-/nntlindi ' in accord-
ance with the damental and Supple-
mentary rules and orders as are j sued:' 
by the Government ndia from time 
to time. 

(ii) The taff will continue to b 
ligible for the benefit of the ntral 

Government Health Scheme. 

A regard ervice mat r, e ept In 
regard to matter for which pecmc pro-
vi ion ha been made in the Rule , Bye-
law. , Regulation or Order made or i ued 
by the ICAR oClety, the ervi.ce and finan-
cial Rule framed by the Government 0 
India and uch other rule and ord is 
i ued by the Go ernment of India from 
time to time are applicable mut(Lti~ 
mutandis to the employees of the 
Council. 

(b) The taff of the Council both 
optee and non-optee , at Delhi are entitl-
ed to the benefit of the Central Govern· 
ment Health heme a appli ' hie to 
Central Government employee. In 
re pect of ICAR pen ioner who 
were previou Iy G vernment empl 
and opted for Council's 'erv! e, 
they are aJ 0 eligible for C.G.H . . 
facHitie a for r tired Government em-
ployee except that they are not being pro-
vided with Nur ing Home facilitie by th 
Mini try of Health. That Ministry have 
been reque ted to provide Nur ing Home 
facilities to the optee pen ioner of the 
Council in view of the undertaking given 
to them that they would oontinue to b 
eligible to the benefit of Central Govern-
ment Health Scheme. 

(c) The lection to po t in the Coun-
cil are made by the Agricultural Scientist . 
Recruitment Board in accordance with the 
Rule and Bye-Law of the Society. The 
E timate Committee of the Lok Sabha in 
their 35th Report (Sixth J..ok Sabha) 
(1978-79) inter·alia recommended that 
recruitment to posts in the Council should 
be e;qtrusted to the Union Public Service 
Commis ion in tead of to the Agricultural 
Scienti t' Recruitment Board. Thi was 
con idered by the Government in detail 
and it was decided that the recruitment to 
po ts under the Council should continuO' 
to be made through the Agricultutal 
Scienti ts' Recruitment Board. The action 
taken on tbe recommendations of the 
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E timates Committee 'has already been 
placed before the Lok Sabha. 

The Agricultural Scientist' Recruitmetlt 
Bo rd j ah independent recruiting Agen-
cy and i not functioning under the 
Director-General, ICAR. The Chairman, 
.A:gricultural Scientist' Recruitment Board 
is appointed by the President, ICAR with 
th approval of the Government' of India. 
He ha freedom to report direct1y to the 
Pre ident, reAR. It is not, therefore, cor· 
reet to ay that the Agricultural Scientists' 
Recrui~nt Board is a body subordinate 
and subservient to the Director-Genel'a)~ 

leAR. 

(d) In view of the facts brought out 
lJ.oove, no further cbange in the ervice 
condition of the employees of the leAR 
. ociety eem to be ne~ ary at this stage. 

Water upply and anitation ~uring Plan 

7483. SHRI CHI GWA G KONY K: 
Will the Mini ter of WORKS AND 
HOUSING be plea ed to tate: 

(a) whether any new orientation ha been 
given to the ixth PIa'll to file water upply 
and nitation, points included in the new 
twenty point economic programme a a 

ational priority; 

) whether any pl'ans and guidelines 
have been pr pared and circulated in the 
State; aod 

(c) what i the anticipated expenditure 
-and whether any tentative provisions have 
been made for this? 

THE Ml I T R OF PARLIAMEN· 
TARY AFFAIRS AND WORKS AND 

I HOUSING (SHRI BHISHMA NARAIN 
SINGH: (a) Supply of drinking ~ter to 
problem village has been included in t'ile 
new 2o-.Point Programm. During the 
Sixth Plan, the effort will be to cover all 
the identitio:i problem villages with atleast 
one ouree of afe potable water available 
throughout the year. 

(b) Guidelines have been prepared, cir-
culated and adopted at the Conferences 
held with the State Government representa-
tives in February 82. 

.... 91 LS-5. 

(c) Tile outlay for the water supply and 
sanitation sector in the Sixth Plan is more 
than Rs. 3900 crores compared to about 
Rs. 1030 crores in the Fifth Plan (1974-79). 
The emphasis in the Sixth Plan is on 
drinking water supply to problem. villages 
for which a provi ion of R. 2007.11 
crores ha been included in the outlay 
mentioned above. 

Applications for Allotment of site {or 
coal Depots 

7484. SHRI HIRALAL R. PARMAR: 
Will the Minister of WORKS AND HOUS· 
ING be pleased to state: 

(a) number of applications for allot-
ment of plot for coal depots received in 
different areas of New Delhi during the 
last' three years; 

(b) how many ca e were pending f_or 
dj po al and for how long they are pending; 

.(c) how many complaints or repre enta-
tions were received by DDA in this 
regard; and 
. Cd) what action has b en taken by the 
Government to di pose of tne long pending 
C'a es? 

THE 'MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS A D 
HOUSING (HRI BHlSHMA NARAI 
SINGH): (a) to (d). The informatIon is 
being coll~ted and will be laid on the 
Table of the Sabha. 

I.R.D.P. Upto 1981-82 

74 5. SHRI B. R. NAHATA: 
. SHRI JITENDRA PRA AD: 

Will the Minist r of RURAL 
DEVELOPMENT be pleased to state: 

(a) inee 1978-79 in hoW many blOCks 
under Integrated Rural Development Pro-
gramme have been undertaken, year-wise 
upto 1981-82; 

(b) bow much ubsidy has been given in 
ea h ~lock in each year State-wi e; 

(c) what is tine amount of loan advan~ed 
in each block each year and what are 
the cherne undertaken in each block; and . 

(d) how many families have been covered 
in each State in this Programme in ea h 
year'} 




